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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.

OOACNOU 836/97.
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Date of decision: June 29,1998,
Between:
B, Bilip Kumar.
Applicant
And (
1. The Regional Provident Fund Commissioner,
Barkathpura,
Hyderabad.
--\u,
2. The District Employment Officer, Voo
Nixamabad District Employment Ex hange,
Nizamabad,
' Respondentx.,
Counsel for the applicant:  gri K.Nagesw.ra Reddy.
Counsgel for respondents: Sri R.N.Redd¥.. for R-1

Sri P.Naveen Rao for R=2

CORAM:

Hon'ble sri R.Rangarajan, Member (A)
Hon'ble B.S.Jal Parameshwar, Member (J)

JUDGMENT .

(per Hon'ble Sri R. Rangarajan, Member (A)
A _—

; 8rdl K.Nageswsra Reddy for the applicant.

sri W R,N.Reddy for Respondent No.,1 and

¥ '
Sril Phaniraj for Sri Naveen Rao for Resgpondent No,2,
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Sri K.Nageswara Reddy ‘wasiinformed

by the learned counsel Sri Rj&; Reddy for Respondent No.1
L% kl .
in regard to the fontents of the letter dated 7-6-1998

and served a copy of the letter on him, |

!
The applicant in this 0.A., has not bean

I
selected as cank be szen from the letter of the

Lo
learned counsel for Respondent No.1l dgted 7-6-1998,

Hence the dismissgl ordexr indicatéd in thT #nterim

order 1s hereby confirmed.

|

The ©.A., 1is dismissed. No costs.
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-S«TAT PARAMESHWAR) (R .RANGARAJAN)
_,/’////’Memb r (J)- Menmber (A)
0G0 |
Date: 9th June,1998. | ° Hows
R ‘ ¥y
Dictated in open Court, ﬂ ' R
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y ta: | ; .
The Regional Provident Fund Commissioner, Barkatpurd, Hyderapidd.

fhe District Employment Officer, N Ao )oem d L
EXClrorn—n,, P¢R;433AA41$304J . > o ﬁ?ﬁdﬁ‘E, ‘ hmfh“ﬁ

Ine copy to Hr,K,Nagesua;a Reddy,Aducqate,CRT,Hyderahad.

bne mpy to ﬂr.ﬁ,N.ﬂeddy,aﬁuacate,chT,Hyderabad;

Bne.capy ta Nr.P.ﬁauaen Rao, Addl.CG3C,CAT,liyderabad,

ne copy to D.R(A),CAT,Hyderabad,

Brne duplicote copy.
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IN THE CENTRAL RDI"}I‘:‘INISTRATIUE TRIBUNAL
HYBERA BAD BENCH HYDERABAD

v

THE HON'BLE SHRI RLIANGARAIAN : M{A)

AND-

THE HON'BLE SHRI B.5.JAI pARAM%s§uAR
' ' ' L3y,

DATED 7£/Z/j&~
A

ORDER/JUDGMENT %

M.A/R.A/C.POND,
: in
0.A.NO. 823(;/{y:;;

. ADMITTED MWD INTEAIM O IRECTIONS
1SSUED |

ALLOW ‘
DISPOSED 9F WITH DIRECTICNS
DISMISSED A"
DISMISSED AS WITHDRAUN
DISMISSES _FOR DEFAULT

ORDERED/REIBLTED .
NO ORDER AS TR
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